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. . 
; . :. :.'THE HARYANA:;AN,ATOMYq ACT, 1974 

A 

(Received the assent of the Governor ofHoryana on rile 

, .2n,d .Atigust, 1974, and first pu bl islred for general - , . a ,  , . 
' in$+ntioi' ;<the kqarzq ~ o v ~ ~ ~ r n e n i  Gazette 

' i . +  . . i . 1 '  ' J '  . . I I .  . 

(~xrrodrdih~ry), , ~ e ~ $ i ~ i i ~ e  ~ i i ~ l i $ ~ ? n e n  t part I 
' bf t l i  Ahg'rist; 1974. j"' 

. . .  , , . ' , ' : ; , t ,  y!,: ,,,!;:;,-:, 
, . 
to grbvidi'fo'i the supply, pf unciiimed '&dies ' of deceased 

, m :  , , );, - - ,  ( , ,  - 1 ,  I .  

, , .  persons > .  . . to hoipi'ials ~nd'&edieal?&d , .  , , !  . . , , .  Y..,.,. teaching institutions 
for therapeutic purpose , . .  -or, foy the p,u rpose oP 

<?'. ,:,:,; ' 

anatomical examination, dissection, surgical 
I )  .. - , . . .  . ,, o p e f i ~ ~ r i ; ' s i n d ~ & ~ ~ h ' w ~ r ~  ' : - -  " -  , , I  ' t  ,' L 

J ' : .L> , ;.., 
, .. , 

YW 

r,I9740:! 
. . ,/: 

, .. 

- , .  . , - , -  
,,. - , , . , , , , 

I . .  , 1 

.'I - . 7 .  * r , ,  ;:-,:;:5i f r :  l[:~!:.: ,,-,: ,, , , ,,;, , . . . .  . 8 , 

Be i t  enacted by the, L _ 4gislaJure I A _ i ,  of rhe State o f  H q a n a  in the . .  , . . , - . :  ' 

Twenty-fifth Year of the Republic of 1nd;a as follows :- 
. '  r l  . 

1. (1 This Act may be called the Haryana Anatomy Act, 1974. Short tidpanh' 
,I.- .- . . 

, . ' - ' . ) ,  . . ' 
. , -  . - !  ,. ..,. . hi,L , . .,,; extent. - -  "" 

(2) it eitends to the whbleof the Sfat& qf Haryana., . . ' 
. : L  -.,'i ., , - ,  , 

I ' .. 
. ' I .  : : , - m . - . ,  . , . I I ,  . 

N ~ :  ' . 

.:,r:24 
. .  , 

: ! : .~Jnthis  Act, unless thc.contcxt otheiwiserequires,- - -. : : - -  ~c$;Ltions. 
, . . I , -  

{a) "approved institution" means a hospital or a medical or 
I 

rl 
. . , - ,  . . ) *  , : . teaching institutioh!approved~by the State Government .,, 

, . . , ,  
, I , .  .. . foralIorany-ofthepurposesofthisAct;~ ! , , , . , I  ,. ,; .;<, 

. i 
. , I ~ : - , r  - ,  

, , , :,. 1 :' 
, . ' (b). ; secti0n;4~,;, fl&bdriicd officer':, meaisan Afficer appointed 

' 

I .  
, . ' . ' I '  , . , ' . I  ' -' I 

, . 

. ,  , 

1. ' For ~ t ~ t e k h l  of 0bjecis and ,~tas'o&, 'see Hatyono. govern men^ Gazette 
- '  

" '! (Exhabtdihary), dited the 2nd July, 1974, page 909. 
. . ,  . , .  1 . .... I . - 

. . !!-,;,;::..." g # - ! ' . ,  ::T' ,: ' ( ' I  . . , . ,  
, I . '  I :  . . .  . .  

stid* &&' m! 

. , ,. 
 he^^&,^^ . ;  

Anatomy- ., .,: , 

A~t ,1974 .  - .  

; .'Whether repealed or o~henvise 
' ,  - affv!d by legislation. 

.::' ,".; --.: ; I r i : : / ( i t  
- .  

I - ,  ,. I . ' . .  ,. . .  i? :~  

. f , ,? ! ,-, : I I. 
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(c) ,"near relative" means.My of the following relatives of 
the deceased, namely,, a. ,wife, husband, parent, son, 

j - m  , .  
daughter, brother and sister, and includes any other 

: pe~dnwhoisrelakdtbthedeceased-.'. 
. . 

' {i).. by lineal or coll&al . 7  cdnsi&uinity , , '  within three 
' degrees in lineal relitionship . - .  , . &d,ii; degrces in  

, 6 \ L > ,  . ,  

collateral relationsliip;~r , . .  
.. . . .  . 

(ii). by-marriage-either with-the-deceased or with any 
relativespwjfically .mentio@i n 'thisclause or with 

, any . other - , , , .  relative wil hin'the,aforesaid degrees. .;- 

~x~ian~lioni- The..expressions '.'lineal-.and colIatera1 
. consanguiini ty " sha) l have.&= meanings assigned to them 
respectively i n  sbctions.:25;ai1d 26 of thd Indian 
Successioo Act, . . 2925 ; - ' . . ' . .  , . . . .  

(dl "prescribed" means prescribed by rules made under this 
Act ; 

(e) "unclaimed body" means [he body of a deceased-person 
- '  

. . 
who, has no~'near,r&tkk GwiiLbe body has not been . . . ,  : . . , .  . , . ,  - . , *  - 

~laimdbyinjidfhis~i&areldi i&swithinsu~hpcriod , , , * ,  -,  ., 
I .  

as may . .. b&'p-resci bed. , 
. :. , . - .  : . _ ,  , .  - ,  . . 

3. 1f any doubt or,wpu&,~ses >.  , . yhether a person is a near relative 
of thedeceased, the matter shall be referred to the authorised officer whose 
decision on s k h  refekick i h ~ l l  b i  final idd'conclusive. , 

, . 
: . ' I  . - .  

. -  .. 

, . 
I . .  . , . ':i J '  , , . 

4. The State, G,ovegment may,, .by notificatiqn,. appoint for such 
area as may be specified in the iod'fi&ii(m, any peridn td perform the 
functions of an authorised officer under this Act and t h e  .rules made 
thereunder. . . , - 

5. . { I )  Where a person under treatment in, a hospital, whether 
established by, or vesting in, o; maintainedby, the State Government or 
any .local authority, dies in such hospital and his body is,unclaimed, the 
authorities ihxhargc of such hospital shall kith theihi delay 
report the fact to the au thorised officer and'iuch'officer shall Lhen hand 
over the unclaimed body to the aulhorities' in-charge , of. ah 'app'ioved . 

. 

institution for any therapeutic purposk or for the purpose df conducting 
anatomical examination, dissection, surgical operation or research work. 
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(2) Where a person dies in a hospital other than a hospital 
referred to in sub-section ( I ) ,  on in a prison and his body is unclaimed, the 
authoritis in charge of such hospital or prison shall with the least practicable 
delay report the fact to the authorised officer, and such officer shall hand 

. .over the unclaimed body to the authorities in-charge of an approved 
institution for any purpose specified in sub-section ( I ) .  

(3) Where a person having no permanent place of residence in 
the area where his death has taken place dies in any public place in such 
area and his body is unclaimed, the authorised oficer of that area shall 
take possession of t h ~  body and shall hand it ovcr to the authorities in- 
charge of an approved institution for any purpose specified in sub-section 
I],. 

6. Wh~ever  with the inten tion of defeatingthe provisions of the Penalty. 

Act, disposes of, or abets the disposal of, an unclaimed body save as 
permitted by this Act, or obstructs any authority in charge of an approved 
institution or an authorised officer from handing over, raking possession 
of, removing or usj ng, such dead body for thc purpose specified in this 
Act, shall, on conviction, be punishable with fine which may extend to 
two hundred rupees. 

7. All officers of the Departments of Police and Public HeaIth and ~ u t y  of Police 
a1 l officers in the employ of a Iocal authority and all village officers and and other 

Panches and Sqanches shall bc bound to takc all reasonable measurcs ofice's lo 
assist in 

to assist any authority or officer au thorised under this Act to obtain thc obtaining 
possession of an unclaimed body. possession of 

unclaimed 
bodies. 

8. Nosuit, prosecution orother legal proceeding shall lie against Proicctionof 
petsans acting any person for any thing which is in good faith done or intended to be undcl he Act, 

done under this Act or the rules made thereundcr. 

9. A1 1 officers appointed under this AC t shall be dmmed to be pub1 ic Officers to 
public servants within [he meaning of section 21 of thelndian Penal Code, 1860. servanis. 

10. { I )  The State Government may, by notification, make rules Power to make 
for carrying out the purposes or this Act. rules. 

(2) Without prejudice to the generality of the foregoing power, 
such rules may prescribe the period within which a near relative may 
claim the body of a deceased person. 
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! 
f3) Every rulemadeunderthissectionshall belaidassoonas 

may be after it is made before the House of the S tatc Legislaturd'while it ! 1 
is in session for a total period of ten days which may be comprised in one 
session or in two successive sessions, and if before the expiry of the session' 

I 
in which it is so laid or the  session immediately following, the House 
agrees in making any modification in therule or theHouse agrees that the 
rule should not be made, the rule shall thereafter have effcct only in such 
modified form or bc of no effect, as the casc may be, so however that any 
such modification or annulment shall be without prejudice to the validity 
of anything previously done under that rule. 

11, The Punjab Anatomy Act, 1963 (Punjab Act 14 of 19631, in  
its application to the State of Haryana, is hereby repealed. 
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